‘l:entrai Administ.ratiué Tribunal
Principal Bench, New Delhi,

. " CR112/97
MA-887/97 in
MA-210797
0&.159/97

lew Delhi this the 3rd June of 1997,

Hon'ble Dr,., Joss P, Uarghese, \lica-a'na:.rman(.‘])
Hon'ble Sh, S, P, Biswas, lMember (A)

1, Sh, Deva Nand,
S/o Sh, Mangal Dass,
K-305, Sesua Nagar (Railuay Crossing )
New Delhi,

. 2, Sh, Sushil Kimmar,
- S/o0 Sh, Ram tumar,
He ‘\10.2319 Chander LOkg
Shahdra, 0slhi=S83,

3, Sh, Nawab Mmed,
S/o Sh, Safiq Aemd,
3-2-8/6, Tagore Lane,
Kamla Market, Delhi,

4, Sh. Vipin Kumar,
S/o Sh, Braham Singh,
He Moo 20, Block & Extension,
E;ali Nn.1, Kajuri. K‘\ash,
, ajuri, Delhi.S4, . coes Petitioners
N :

(threough Sh, G P, Sood, advocate)

versus

1. Sh, Ramesh Chandra,
Sec:retary (Health } S
m,C, T, Govt, of Delhi,

Sy Shyam Nath Marg,

2, Sh,(Dr,} K.K Jain,
U’Fg. Director, -
Ge B, Pant Hospital,
Jo Lo ferg, - T
Delhi, . evees Raespondents

(thrpggh Sh, S,K Gupta for Sh, H,S, Gupta}

: tcder (Gral) '
Hon'ble Dr, Jese P, Verghsse, V,C, {3}

&/ : In this contempt petition, the order complainad

against is the one passsd by us on 24,1,1997. 1In




~compliancs ﬁe the said order of this Tribunal, the
respondents have filed a detailed  and reasonsd order.
dated 28,04,1997, In view of this, the pstitioners
are given liperty to reagitate the matter in case any
grievance further survives in an appreoprizte forum,

It is statsd by the ccunsel for the parties
that both the»m;ﬁs. have already bsen disposed of vids
orders dated 23,05,97, )

uﬁth ﬁhe afporesaid obseruétians, this C, P, is

disposed of, Notices issuéd to the alleged contemnsrs

are discharged,
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7 e} Q,h—sﬁ_,_b..),\\;"

(5, Py Bisuas } _ (Or, Jose P. Uebgheée)
n{A) : V, Co (3)
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